T 16.12.2019] Toroi2022
T
P o [ i ot
— o [ R ot yminal
e e [secry v orcams e doe v | Aot ci | Aot con
ose ot s et e ot com et vsinee Joomues | conmpencuin | owynaseon | “esecea " | ndervetsion remats wany
sy scumny
ivshcaton of Hospl s and mchinry i the s,
- pi—— it . 1) Verified with books of accounts and all the
R 31711301153 o 1 o X Fa 10 0460w s previous claim submission
; i s 2) As per the last claim acceptance letter
i o 0K A, 7196 45 15 e ey 38714, 3313l e e
+ | uni o [smosaoo 479,564, ,867,062.00 |ossarowss 479,564.86 |1 L h e of i M K Nabel, 20 396 rs e 0.5 o 31/ rrmrect | i e M sensonss [m
Union Bankof india 37847955486 37286706200 37847955486 th 56,12,503/- and the said proceeds is reduced in the
claim and the balance s being adjuste
Jaa6of 190, 3)Hence the Claim admitted partly for
couen secuan
Rs.37,28/67.062)-
e kol
ey o3/ el i e 1 i e sl e 18471990
1)Claim includes a loan of Rs.8,13,455 availed in the
personal name of the chairman & MD and utised
by the company.
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